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. extending the stay granted on 1.2.1991 has been ‘%

passed. On the otherhand Mr. S.KeRath on behalf of
the Resp ndents contends that the matter is pending
before the Chairman and he will require some time

to have full instructions regarding the orders passed

by the Hon'ble Chairman. In view of the order passed

by the Chairman in MP 368 &6 370 of 1391 before him,

we would allow time to Mr. Rath till 6th May, 1991
F

to an;rq&se us the present position} If no order
withdrawing the case by the Principal Bench or
“

staying the proceeﬁinglgeceived then the matter will

be heard. Put u» on 6th May, 1991.

Vice-Chaiman

l Menber {Fudicial
- 9 15.4.9} O.A. 268/90 em erf'551c1a )

Perused the copy of the order passed by the Hon'ble
Chairman on 22.3.91 annexed to despatch No,284 dt.26.2.91 of
the Principal Bench.From the Copy of the order,
C4 No.268,278 & 279 of 1990 pending before this Bench h
transferred to the Principal Bench for hearing along with othe
similar metters.Send the records tc the Principal Bench.The

Stay order already granted to continue till the records cre pu
up before the Principal Bench for its orders.

la{L,'

VICE CHAIRMAN
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Office Report l Orders

142,198 PE_368/91, PP 365/51 & 0 _370/91
! :
Petitiener through counsel Shri A.K, Sikri,

The prayer in thess cases s fer trensfer
of the O.Ae 1082/8S, 268/90 and 123/90, -
pending before the Rllehsbad Bench, Cuttsck
8ench end Lucknow Bench, to the Prlﬁcipol
Bench of the Tribunsl, It is ststed thst
the similer mstters have been filed befors
the Principsl Bench, These sre O,As 1510/¢0
enc 877/90 (Or, S.™, llyes & Ore Ve, ICAFR
and AFS Scientist Forum Vs, UCI & Ors),

Let botice issue to the respondsnts
in P,Ps 36€, 365 end 370/91, returnsble by
15,3,192%, Pesnuhile, further precsedings
in the U.As 1082/69, 268/90 snd 123/50,
pending before the Benches at Allshebad, Cuttsct
snd Lucknov shsll remain steyed unti] further

erders en 15,3,19%1, Order DASTI,

. (AMITAV BANCRII)
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Prate Office Report ' Orders

1,2,1991 rE_368/9 gg_ggg;gi & M 370/01
Fetitioner through counsel Shri A,K, Sikri,

The prayer in these csses is fer transfer

ef the C.,As 1062/8S, 26€/90 and 123/90,

pending before ths Allghabad Bench, Cutteack
Bench and Lucknow Bench, tc the Principsl

Bench of the Tribunal, It i{s ststed thst

" the similer mastters have been filed before

~

| the Principel Bench, Thece sre 0,As 1510/90

end 877/80 (Or, S,M, Ilyus & Ors Vs, ICAF
and AFS Scientist Ferum Vs, UCI & Ors),
Let botice issue tc the respondants
in PM.FPs 36€, 369 end 370/91, returnsble by
15,3,192%, Measnuhile, further proceedings
in the C.As 1082/89, 268/90 and 123/90,
pending befere the Benches at Allshsbacd, Cuttesck
snd Luckneu shsll remain stsyed until further

orders on 15,3,1991, Order DASTI,

(AHITAV BANCRII)
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